ITEM NO.18 COURT NO.14 SECTION XI-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 35085/2025

[Arising out of impugned final judgment and order dated 12-08-2025
in WA No. 904/2022 passed by the High Court of Kerala at Ernakulam]

LIC HOUSING FINANCE LIMITED & ORS. Petitioner(s)
VERSUS

VIVEK V & ANR. Respondent(s)

FOR ADMISSION

Date : 08-12-2025 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ARAVIND KUMAR
HON'BLE MR. JUSTICE N.V. ANJARIA

For Petitioner(s)
Mr. Suvendu Suvasis Dash, AOR
Mr. Ashok Panigrahi, Sr. Adv.
Mr. Surajit Bhaduri, Adv.
Mr. Piyush Negi, Adv.
Ms. Swati Vaibhav, Adv.
Mr. Sidhartha Mohanty, Adv.
Mr. Mahesh Gajaria, Adv.
Mr. Dharmendar Singh, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1. Heard, the learned counsel appearing for the petitioner.

2. At his request, the matter is adjourned by three weeks.

SACHIN KUMAR SRIVASTAVA) (AVGV RAMU)
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